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conducted by the UPSC, 
thsir casAS win be consid­
ered by the UPSC pro­
vided they possess the 
requisite qualifications 
and experience and do 
not exceed 45 years of 
the age (SO years in the 
case of disabled ex-Ser- 
viceinen belonging to SC/ 
ST). They will be accorded 
first priority provided they 
are found suitable by the 
Commission;

(b) through competitive ex­
aminations held by the 
UPSC provided they are 

; educationally qualified. 
They are eligible for age 
concession up to 3 years 
(upto 8 years in the case 
ofSC/ST).

3.4 As regards medical standards, 
the orders provide that a cer­
tificate of fitness granted by 
the Demobilisation Medical 
Board would be considered 
adequate for the purpose of 
employment of such person­
nel in Group 'A' to Group 'D' 
posts.

3.5 In respect of ff>KF casualties, 
as a special dispensation. 
Government have issued 
tiuideiines' to various Central 
GovammentDepartmentsand 
Public Sector Undertakings to 
piavidepriorityfbrempli^ent 
tobegiveintodisabledperson- 
net for «inployment under 
Government over other nor­
mal eases of ex-S«rvioemen, 
againsi vacant^ reservedfbr 
«x-^eiyicem«n.
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Frae Trade Zone at VIsakapatnam

*139. SHRI RAMA KRISHNA 
KONATHALA: Will ttie Minister of COM­
MERCE be pleased to state:

(a) the time schedule for commission­
ing of the Free Trade Zone at 
Visakhapatnam;

(b) the progress made so far in this 
regard;

(c) whether the progress in developing 
the Free Trade Zone is slow;

(d) if so, the' reasons therefor; and

(e) thf steps proposed to be taken by 
the (^vernment in this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. 
CHIDAMBARAM): (a) to (e). The basic 
internal infrastnjcture of the ̂ n e  is likely to 
be completed in the next financial year.

Devek)pmeflt wori(s couM only be initi­
ated after a compactblock of land was made 
available in March, 1991. A quicker pace of 
devetopment wouM be possible with the 
provision of additional funds this year. The 
progress achieved so far is as under;-

1. Land for the Zone has ben ac- 
qubedandtheZbneAdministratbn 
has taken possesston of 360.51 
acres of land̂

2. The Andhra F*radesh Industrial In­
frastructure Corporatbn (APIIC) 
has been appointed as the Model 
Agency for devek>pment of infra- 
striKture Inskie the Zone. M^. 
APIIC have prepared detailed de­
signs of buildings and utilities and
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invftedpre-quaSficationtendersand 
final tenders are under prepara­
tion.

3. Yiotk order (or construction of se­
curity boundary wall has already 
Iwen placed on the contractor 
M/S.APIIC and the construction 
woifc has tiegun.

4. Some preliminary work like the fol­
lowing have been undertaken and 
arebeing implemented in theZbna:-

(i) Constructkin of internal 
roads has taken up and 
culvert, approach road to 
the culvert and another 
road have been com­
pleted.

(ii) Storm water drain to the 
extent d  560 mtrs. have 
been completed and fur­
ther work is in progress.

(8i) To meet the initial re­
quirements of water, tube 
' wells iniiida the Zone pre­

m ises have been sunk 
and . puriq> houses con­
structed.

5. H ie Visdihsq}^nam ‘Municipal 
Corpbrallon. o i i l ^ ^  of flie State 
Goverhntent fias prep^ed a 
scheme Tor scipp^ of 1 1MGD of

AcOon agdiM  ObinpariiM mddhg 
Ei(cMMMProflls

*140. SHREE JEEWAN SHARMA: WiU 
tte Minister of LAW. JUSTICE AND COM­
PANY AFFAIRS be pleased to state:

(a) whether the Government propose to 
fake actkm agakist the companies making 
excessive profits by bringing them under the 
purview of the cost audit and by asking them 
to m ^e  public the cost of productkm of their 
industrial products;

(b) if so, the precise details of the action 
proposed to be taken in the matter;

(c) the number of companies subjected 
to cost audit during the last one year and the 
outcome thereof; and

(d) flie s t ^  the Government propose 
to take to ensure that the producers and  ̂
manufactures do not expkiit the consumers 
at large by ch»ging unwanranted profits?

THE MINISTERJDF U W . JUSTICE 
ANDCOMPANY AFFAIRS (SHRIK. VUAYA 
BHASKARA REDDY): (a) and (b). Under 
Sectton 2 3 ^  of the Companies Act, 1956 
IfieCentraiGovemmentm^.t^oiderdirect 
titat an audit of cost accounts of the comt) 
piany vvh^ is reqtiM  to maintain tiost 
records in the ptiadcrbed msmmr under 
Sectton 209 (1) (d) of the C 6 ir v » t ^  Act 
stHril be convicted by Cost Aixiitor. After 
cOriducting the audit. ̂  00^  auditors sub- 
mitttier^^tb^DefKotmeMofCompany 
Affdrl A^tepftedidthe costaiKtt r

cbhMmed inid the(iptlw

6. * Itas al- o n li^

s o rii^ q f^ l 1 KVSub̂ ^Slafionfor
VI U I V I I  W IJ#

madei>yvtfw tiMnpttMes. 'While ^si^wlng 
the « D s t 'i i^  of




